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- The case was listed for hearing
todéy. Mr R. Dhar, learned Advocate
appéaring on behalf of © Mr M.k.
Mazumdar, learned counsel for. the
reépondents has prayed for a short
adfournmﬁnt since Mr Mazumdar is out
of station. The respondents are yet
to file their written statement. In
the circumstances, the case is
adjourned. The respondents may file
written Statement, if any within four
weeks from today. List it on 8.11.02

for hearing.
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Member ' : Vice-Chairman

Heard counsel for the parties.-

Judgment delivered in open Court, kept

.1n separate sheets.

The application is disposed of in

-terms of the order. No order as ‘to

icosts. %
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No.149 of 2002. |
Date‘qf Order : This the 8th Day of Novémbe;, 2002.
THE HON'BLE MR JUSTiCE-D.N.CHOWDHURY, VICE CHAIRMAN.

THE HON'BLE MR K.K.SHARMA, ADMINISTRATIVE MEMBER.

Sri Sukhendu Bhusan Paul

S/o Sri Dinabandhu Paul

Working as SUPW Teacher
Kendriya Vidyalaya, Kumbhirgram
District:- Cachar, Assam.

A

. . d. A.ppl iCant .
By Advocates Mr.S.Dutta & Mrs.U.Dutta.
= VerSus -

1. The Union of India
Represented by the Secretary to the
Government of India, Deptt. of Education
New Delhi - 110 001.

2. The Commissioner
Kendriya Vidyalaya Sangathan
18, Institutibnal Area
Swahid Jeet Singh Marg
New Delhi - 110 01l6.

3. The Joint Commissioner (Admn.)
Kendriya'vidyalaya Sangathan
18, Institutional Area
' Swahid Jeet Singh Marg
New Delhi - 110 016.

4. The Assistant Commissioner
‘Kendriya Vidyalaya Sangathan

Silchar Regional Office

Hospital Road, Silchar - 788 001. . . Respondents.

By Advocate Mr.N.K.Mazumdar.

ORDER

CHOWDHURY J.(V.C.):

This application under section 19 of the
Administrative Tribunals Act, 1985 has arisen and 1is

directed  against the order dated 8.1.2002 passed by the

Commissioner, Kendriya Vidyalaya Sangathan.

Contd./2
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1. The applicant earlier moved this Tribunal

assailing the order of transfer dated = 9.1.2001
transferring the applicant from the Kendriya vidyalaya,
Kumbhirgram to Kendfiya Vidyalaya, AFS Nalia in Gujrat.
This Bench‘by order dated 29.8.2001 set aside the order
of transfer to AFS, Nalia. While disposingv the
éfpreméntioned O0.A. being 0.A.No.27/2001 the Bench also
allowed the applicant to submit a rep;esentation before
the concerned authority to consider his case for posting
him in and around Silchar. Iﬁ terms of the order the
applicant. submitted a representation on 18.10.2001 and
the authority considered the same and passed the impugned
order dated 8.1.2002. Hencgiaghis application assailing
the order refusing to transfer him to his choice station
at Silchar.
2.‘ - We have heard MrfS.Dutta, learned counsel for
the applicant énd also Mr.N.K.Mazumdar, learned counsel
appearing for £he KVS. On perusal of the order of the
Commissioner, KVS, it appears that the Commissioner
addressed himself to the represenation of the'appliéant
and on assessment of facts turned down his claim.
Mr.S.Dutta, learned counsel for the applicant submitted
that the action of the respondents in rejecting -the
claim of the applicant to post him at Silchar is
patently | unlawful and <contrary to its transfer
guidelines. Mr.N.K.Mazumdar, 1earﬁed counsel for the KVS,

on the otherhand, stated that the very order of the

Tribunal itself indicated for considering the case of the

Contd./3
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applicant for posting him in and around Silchar. The

]
w
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applicant is posted at Kumbhirgram, which is in and
around Silchar. Postings are made according to vacancy
position. Mr.S.Dutta, learned counsel for the applicant
has stated;that the-Comﬁissioner,.KVS failed into obvious
error in holding that the transfer guidelines is
applicéble only to inter station transfer and not to
intra staﬁion transfer. Mr.Dutta, in support of his
contention referréd to transfer guidelines, conténtions

and the instrcutions appended .thereto. As per the

instruction employees are also eligible to apply for

inter station transferv_as well as for intra station
transfer. It is for the aﬁthority to consider the claim
of the employee subj;ct to availability of vacancy and
tﬁe administrative exigencies. In the instant case the
applicanf is posted at Kumbhirgram which is in and

around Silchar. In this circumstances, We do not find any

merit for intervening in the matter. We, however, make it

will ¢

clear that it / always:bpen to the authority to consider

h/.—/
for posting the applicant as per his choice subject to

availability of vacancy as and when such. vacancy arises
interms of the official policy or fransfer-guidelines.
Subject to the observations made above, the

applicantion is disposed of. There shall, however, be no

order as to costs.

\<J & '
\ ‘(k\""“"“"" ( D.N.CHOWDHURY )

( K.X.SHARMA ) S
ADMINISTRATIVE MEMBER VICE C
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'GUWAHATI BENCH : GUWAHATI

(EAn Application under Section 19 of the Administrative Tribunals Act, 1985)

OA. No. NCI 12002

ari Sukhendu Bhushan Paul

Son of Sri Dinabandhu Faul .

Working as SUPW Teacher, Kendriyva VYidvalaya,

~AND

1.

o
%

The

Kumbhirgram, District -~ Cachar (Azsam)

,,,,,,,,,, seplicant

’

Union of India,

Represented by the Sscretary to the Government of India,

Capartment of Education, MNew PDelhi~110001

The

18,

4.

ety

The

1

&

"

ety

The

Commizssioner, Kendriva Vidvalava Sangathan
nstitutional Area, Sahid Jeet Singh Marg

Pelhi~110016.
Joint commissioner (Admn.), Kendriyva Vidvalayva Sangathan
Institutional Area, Sahid Jeet Singh Marg

Daelhi~110016.

assistant commizsioner,. Rendriva Yidvalava Sangathan

Silehar Regional 0Office, Hospital Road Silchar-788001

e e e wRespondents.
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QETSILS OF THE aARPLICATION

Particulars of Order sasinst which this spplication is made.

This application is made against thm impuaned Mamoran dum
bearin 5 no. F.o NOL 19132013 )f?ﬁUL«hV (L&C) dated 08.01.02
issusd by the respondent no.? whereby the repregentatimh
submitted by the applicant seeking choice station posting in
terms of the diremtiom of this Tribunal in 0. &. No. 27/2001
as well as the existing transfer guidelines has been
rejected in an arbitrary and mechanical manner .

N

Jurisdiction of the Tribunal.

The applicant declares that the subject matter of this

application iz well within the jurisdiction of this Hon’ble

Tribunal.

Limitation.

-

The LWp11cant further declares that this application is
filed within the limitation prescribed under section-21 of

the Administrative Tribunals Act, 1985.

Facts of the case,

»

That the applicant isg a citizen of India and a permnanent
resicdent of ambikapatty., $ilchar in the district of Cachar

(mssam) and as such he is entitled to all the rights,

Cprotections and privileges as guaranteed under the

Constitution of India.

That the applicant is a t@dhhlﬁ‘ staff wmtklnq unger the
respondents. His service conditions are governed by the
Education Code and acoounts (bhde of Kendriva Vidyalaya

Sangathan {(for short, the Sangathan) apart from various

Subkiandm  Blad ann powv :
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other circulars and quidelines issued from time to time. The
Sangathan has been issuing various transter guidelines firom
time to time every year on adopting policy regarding

transfer and posting of its emplovees.

That the applicant joined in the Kendriy& Vidvalaya during
thé mmnth of July 1990 in'purguance of his appointment é&
ﬁqmiallv Useful Productive Work (for short, SUPW! Teacher in
the scale of TGT and since then hehas besen serving with

utmost sincerity, integrity and devotion to the satisfaction

of all concerned. .

That the applicant states that he has completed moire than 11
{eleven) vears of service and during this entire period has
remained posted at the same station. It may be stated here
that earlier there was no fixed tenure of service for the

teachers up to the level of PGT. But the sarlier guid@lin&g
provid@d that transfer would ncrmally be effected during

summer vacation and nmﬁ after 3lst Dgtoberu Moreover, the

teachers up to the level of TET and identical scale will not
be posted outside the region in which they were selected. It
was also stipulated that while making transfer, priorities

will be given to the transfer of spouses to join the Family.

such conditions of transfer were incorporated in all the

transfer posting auidelines since the year 198%-90 and like
of

i3

conditions continued to appear in the transfer guideline:

all the subszeguent vears. However on 25.01.2000, the

{

respondents had issued fresh transfer guidelines to requlate
transfer and posting of its emplovees. Be stated that in
this transfer guidelines, all the sarlier concitions wers
almost retained as unchanged. Monetheless, this instant
lguideline; fpr the first time introduced tenure of by
waars of stay for teachers ae@king_choice station posting.
Be that as it may, the applicant being @liﬁible'a$ par the

instant gquidelines had applied for choice station posting in
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tarms of hm abovementioned quidelines. The instant
Gui dﬁltne had been issed in super session of the earlier
guidelines/orders on the subject. The said Auidelines )

contained various provizions regulating transfer and posting

of the employees of the wanqarhan. The para 10 of the said
auidel ines provides that whe S a person seeks his transfer

to a place of his choice under the provisions of the instant
guidelines, hiz case should be considered and if there i3 no
WACANCY at such place”‘vacahci@s shall be created by moving

out the person having loan ...... 2t period of stay.

A copy of the aforementioned transfer guidelines is

anneﬁed herewith as Annexure - 1.
That as per the-exiﬁting transfer guidelines of the

&-ondmmk . the applicant is entitled to a choice station

posting. The applicant hails from Silchar Town and hi@ wife
is also a Teacher who is presently working in Sister
MNivedita Girlﬁ’ School at Silchar. In this Background of
facts and a1rcum~f nces, the applicant ~ with a yi@w to stay
together with his family - applied for choice station
posting at Silchar 1n the yvear 199% o completion of 5
ffiv&) years stay at Kumbhirgram“ But the respondents did
not consider his case and as such he continued to work at
KUmbhirgram“ He, howewer, continued to represent wn thez
matter and had been applving for choice station p0b11nq
since the year 1995. In all such occassions, his
applications were duly forwarded through proper channel but

to no result.

That the applicants states that after exercising his option
for cholce station posting in the vear 2000, he legitimately
ﬁxp@cted that somthing favourable would come his way. But

surprisingly, the res wondontg did not consider his case and

instead, the reﬁpmndent ne .3 had isax&d an orderdsa ted

Suklumdn Bludan Pand -
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09,001,010 with malafide intention at the instance of Sri Y.P.

Singh, the then Principal of the School and transferred the

applicant to Kendriva Vidvalava, AFS Nalias, Guiarat.

That being agdrisved, the applicant had approached this
Hon’kle Tribunal in O.4. Mo.27/2001 challenging the said
order of transfer on the grounds, amongst others, (1) that

the transfer order was passed with malafide intention and in

vinlation of the transfer guidelines:; and ({1) that it did

not involve any public interest and it was arbitrary and
discriminatory. The Honble Tribunal admitted the
application, malled for the records and in the interim

suspendsd operation of the impugned transfer order.

That the respondents contested the case and filed their
Written Statement and contended inter ala, that the transfer
of the applicant was for org&niﬁational'r&aaonﬁ and on
administrative grounds and it was within their jurisdiction
and competence to pass-an- order of tranzsfer. The
respondents, howaver, did not deny entitlement of the
applicant regarding choice posting as provided under the

Transfer and Posting Guidelines.

That the-Tribunal, upon considering the m&tgfialﬁ on racord,
came to the finding that‘the impugned tranﬁferuordﬁr WES
seemingly arbitrary and accordingly é@t the same aside ko
order dated 28.09.01 in O.a. No.o 27/2001. The Tribunal, in
the facts and circumstances of the case, directed the
applicant to submit a representation to the respondents Tor
consideration of his choice station posting and in that
event the respondents were also dir@ét@d to falrly consider

and dispose of the same az par law.

& copy of the said order dated 28.09.0L passed in 0.A.

o, 27/20010 is annexed herswith as Annexure — 2.

L e s ade




4.10 That'after’pa$5ing of the aforesaid order, the appiicant
&ubmitt@d 8 detalled representation on 18.10.01 to the
rezpondent no.2 and sought consideration of &lcase for
choice station posting in and around $ilchar, In hiz said

~epresentation, the applicant cateqorically praved for
consid@ratidn of his casze particularly on the ground of

“"spouse Cases’’.

& oopy of the said representation dated 18.10.01 is

annexad herswith as Annexure - 3.

4.11That théreaft&r, to his utter shock and Surprise, the
respondent no.? issusd th@ impugned memorandum dated
06,0102 and thereby turnmd down the appllcant'g praver on
the grounds, amongst others, that (i) para 10 and 8 of the
transfer quidelinﬁ are applicable only in respect of inﬁ@r
»tatlun transfer and not for intra station transfer:; (11) Kv
B3F Oholc hetra, KY Kumbhirgram (QFS), wY Masimpur, RV
Silchar and KY Sonal Read (ONGC)Y a&ll come under sams station
no.. 439, for the purpose of reguest transfers: “iiiﬁ
personal problems (spouse. case) of the applicant should not
comz in way of service condition and (iv) the case of the

applicant is not covered under the transfer auidelines.

& copy of the aforesaid menmorandum dated 08.01L.02 is -

anmnnexed herswith as Annexure - 4.

4,12 That the applicant states that the contenticns of the

- -

regpondent no.? in rejecting his praver for chol station

posting ’ﬁrwithout any basizs and the rejection order has

been passed with a view to harazs him in drbltrarw exarciss

of  powsr It is stated that on ]4fléuOb 01 the respondents
have lssued the application forms for request transfers

~along with 1nbfrurt10nu;order" for filling up thw said

dppllCdLlUn form for annual request transfer for the vear




2002-2003. The note under para 10 of the said instruction
clearly provides for both intra station and inters station
request transfers. Moreover, the existing transfer
guidelines do not bar the cases for intra station transfer.
Mence the contention of the respondent that the instant
auidelines are not applicable to the applicanﬁ is not based
on records. Furthermore, it was never the case of the
respondents in 0.A. No. 27/2001 that the transfer guidélineg
were not applicable to the applicant and therefore they are
now debarred from taking such a plea in denving the
applicant hia rightful claim. The impugned memorandum dated
08.01.02 is therefore arbitrary and the same is liable to be

.
v

set aside.

1

A copy of the aforesald order/instruction deted

/
14/16.08.01L is annexed herewith as Annexure - 5.

That the applicant states that the following emplovess of
Kendriva Yidvalavas under Silchar Region have been

transferred to their place of choice in terms of transfer

and posting guidelines for the year 2000-2001 but the case
of the applicant has surprisingly been singled out and not

considered. It is stated that in terms of article 10(1) and
10(3) of transfer guidelines for 2000, the following
emwloyeeﬁ'under Ragiomai Office, Silchar have been
transferred to their choice place on request even by

creating vacancies at the places of their choice.

51 [Name & Designation |Transferred | Transterred Lo
N » ( From K. V. K.V, Choice
o) Station
1 Mrs. Aloka | Kumbhirgram | Silchar

Chakraborty, PRT

2 Mrs. Liplka - do - - o -

Choudhury, PRT.

Suklamde  Wluadoom Poud
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3 IMrs.. Rita - do - ONGC, Srakona
Bhattacherjes

4 Mrs. Alpana Sen, [ Panchgram Dholcherra
Music Teacher

5 [Sr1 A. Deb, Music |Maslimpur Panchgram

Teacher

& |Mrs. A. Deb, PRT. |8ilchar Masimour

7 5ri Jagadish Paul, {Dholcherra Masimpuf

SUPW Teacher

That the applicant states that in view of the above, the
contention of the respondent no.? that since the places in
and around Silchar come under the same station code, the

case of the applicant cannot be considered is wholly

arbitrary and the action of the respondents in denying the

applicant his due is seemingly discriminatory. The impusned

memorandum is therefore liable to be set aside.

That the amplicaht states that the vidvalavas under thé
Silehar Regional foiée have been given various Station Code
and ¥idvalayva Code. For the sake of administrative
convenience, various Vidvalavas carrying different KV Code
have been brought under & oommon $tationland for that matter
a common station code has been provided. But this cannot be
utilized as a tool by the respondents to deny the applicant
choice station posting. The acticon of the respondent no.?
has rendered the impugned order @xwfacie illegal and bad in

law and therefore the same is liable to be zet aside.

That the applicat states that in view of exercise of his
choice in accordance with the existing guidelines of the

sangathan, he iz entitled as of right to be considered and

transferred to his place of choice at Silchar in terms of

the transfer and posting guidelines. Thiespondents are

required to scrupulously obserwve the auidelines while

Sulhamdin %?/mw Rucd .



ordering transfer and posting. But the Fespondents appear Lo
have given a complete go-bye to the guidelinss and |
arbitrarily turhed-down the praver of the applicant. The
entire action of the Raespondents is in infraction of the
guidelines, arbitrary and mala fide. The impugned order is
therefore lisble to be struck down. |

¥

| : _
14,17 That from what have been narrated above, 1t iz apparent that

the respondents have meted out differential treatment tO‘ﬁh@
ﬂpplic#nt without ahy justifiable reason or objﬁétive
criteria. In view of the facht that the applicantvhaﬁ exen
continuously making his request seeking transfer to 3ilchar
in terms of the existing quidelines of the Sangathan, there
was no earthly reason on the part‘of the respondents to
reject his claim. The respondents are therefore duty bound
to‘jugtify the reason before the Hon'ble Tribunal in this

application.

&
ot

4.18 Tha th@-applicant states that from the actions of the
respondsnts it is evidentthat they have resorted to avoid
Cand defy the order of this Hon’ble Tribunal by devizing out
naw and newer means and ways,. It is also clear that the
r@$pmndéﬂts are acting in a most arbitrary and fanciful
manner only to harass the aﬁplicantn such action fo the
respondents canmot admit. tolerance of article 14 and 16 of }
the Constitution of India. The actions of the respondenis |
are 1iabié to be declarsad illegal and the impugned ordsrs

are liable to be set aside.

4.19 That the applicant states that the respodents are not
considering his case in an arbitrary manner and therefore .
they have made themselves liable for appropriate direction

by this Hon’ble Tribunal.

Solclonde. Bhuwson Rl

P
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4.20 That the applicant states that it was never the case of the
respondents before this Hon’ble Tribunal in O.4. No. 27/200L
that the traﬁafer guidelines were not applicable to him. But
now they have surprisingly teken a new plea to- deny his
rightful claim by aoing beyvond the finding of this Hon’ble
tiribunal to the effect that he is not entitled to a choice
posting in ﬁermﬁ of the tranzfer guidelines. Such action of
the respondents is exfacie illegal and the same has besen
under taken with a mala fide intention. The impugned order

is therefore liable to be set azide.

4.21 That it is a fit case for the Hon’ble Tribunal to interfere
with the impugned order under memorandum dated O03.01.02 in
protecting the rights and iﬂter@$ts of the applicant and to
restrain the r@&poﬁd@nta from giving effect to the impugned
order till the éa@@ of the applicant for transfer is

considered to hizs choice place in or around S$ilchar.

4.2%2 That this application is filed bonafide and in the interest

of justice.

AN
x

Grounds for relief(s) with leaal provisions.

5.1 For that, the impugnhed order under memorandum dated 08.01.02

is illegal and liable to be set aside.

5.2 For that, the applicant having completed more the tenure
period, has acouired a valusble right for his choice posting
Yin and around S$ilchar in conformity with the transfer and
posting guidelines.

5.3 For that, the impugned order undsr memorandum dated O5.01.02

has been issued in complete disregard to the direction of

this Hun’bl@ Tribunal in O.&. No. 27}?001 and the provisions

laid down in the transfer and posting guidelings of the

EQJ(VJuAakb ﬁgkmﬁsmﬂv ghﬁﬁ‘

1
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Sangathan for the emplovees for td yvear 2000-2001 and as

such the same is liable to be struck down.

| 5.4 For that, the impugned orders have been issued with an
% ulterior motive and mala fide intention to harass the

% dpplicant with a view to deny his bona fide claim of choice
é station posting in and around Silchar.

)

)

i

5.5 For that, the applicant having duly exercised his option-
seeking posting in and around S$ilchhar since long back i.e.
from 1995, is entitled to be posted at this place of choice

3 ’

In terms of the transfer and posting quideline
completion of fixed tenure.

i

on
5.& For that, the respondentz have meted out a hoatile
discrimination to the applicant in not considering the case

for posting at his place of choice while instances are at
galore

o
1

where similarly situated persons wers favourdly
conasidered.

For that, in any view of the matter, the impugned memorandum
dated 08, 01,0

01. 02 is bad in law and therefore lisble to be zet
5 aside and gquashed.

g

|

“‘\.‘

1

‘.““

f

RDetails of renediss sexhausted,
1
"

"
\“‘

i

That the applicant further declares that. he has no obher

|

uapplic&tion. Representation through proper channel were

alternative and other efficacious remedy than to file this
|

submitted by the applicant but no favourabls action has been
%akan by the respondents.

 Sukhandi. Badan Lad.
12
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Matters not previously filed or pending with any bher

The applicant further declares that he had not previously
filed any application, Writ Petition or Suit regarding e
matter in respect of which this application has been made
before any court or any other authority or any obher Bench
of the Tribunal nor any such application, Writ Petition or

Suit ig pending befors any of them.
Peliefs sought for

ances stated above, the

o

Undar the facts and circums

#

E
applicant pravs for the following reliefs:
That the applicant be declared entitled toloice station
posting in terms of the existing transfer guidelines and the
impugned memorandum issued under Mo. F. NO. 19-132(13) /2001~

VS (L&C) dated 08.01.02 be set aside and quashed.

That the respondents be directed to transfer and post the
applicant considering the option exercised by him seeking
cheice station posting in and arcund Silchar even’by

creating vacancy as provided und@r the transfer and posting

guidelines.
Costs of the spplication.
Any other relisef or reliefs to which the applicant is

entitled to, as the Hon'ble Tribunal may dsem Fit and

OO,

SvKhondin RBhuwAsan- Q‘,UM( :
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Interim order praved for:

Curing pendency of thizs application, the applicant prays for

the following relief -

That the respondents be restrained from giving effect to the
impugned memorandum dated 08.01.02 and be directed to
maintain status guo as on date and/or be restrained from
cHsturbing the applicant from hizs present place of posting
T.e. Kendriva Yidvalava, Kumbhirgram till disposal of this
aspplication or the case of the applicant for transfer to his
cholice place iz considersd.

Mo MM M MM MM R o R 1€ 3 e b M b M 3 M R MR 1 M M M M W M M M M M MM W M M M MM K MM M W ow % MM

This application is filed through édvocate.

Particulars of the 1.02.0,

1.P.0. No. : TG 549909
Date of issue . 20,04.0%2
Tsaued from : G.P.0., Guwahati.

Favable at : G.P.O.L, Guwahati.

of enclosurss.,

AT

stated in the index.

‘ O Sukhanmdn Bluwdan Poud.



. ' | 14

I, Sri sSukhendu Bhushan Paul, Son of Sri Dinabandhu Paul,
|:
aged about 36 vears, resident of ambikapatty, Silchar- 4,

District~Cachar (Assam), do hereby verify that the statements made

N, . )
in Paragraph 1 to 4 and 6 to 12 are true to my knowlsdge and thoss
jnade in Paragraph 5 are true to my legal advice and I have not

suppressed any material fact.
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KEUDRTYN VIDYNLAYA SAHGATHAN.
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NO F.1~1/99~KVS(ESTT.LIT)

To,

The Assistant: Commisszionesr,
Kendriya VidyalayaiSangathan,
ALL Regional 0fflces.

Subte  rnaual Pransfor

anplicntions

Dateds 2.7%.1. 2000

N respect of Kendriya
0oL,

Aacdee ke d ol kdr o

glrMadan,

In contiinuation A tho =
Ramest Yransfer applicatlon

Youy, I am to,forwardmhgycwith 2 sety
s€ts for information

All the “idyalayas h

tranusfer application

are requestilto send zerox copies

tuaall the Kendriyva Vidyalay
ntinll,

It may kindly ensureq that the
ardad to Kandx i yn Vidynlayn
29.2.2000,

forw

‘(.‘.- ("
. R .-\. y (/‘ ) '.CM
, } a‘/ ()( !

- AN
ol e

®mpx Kx To
All Principals

F.2-41/99.kvs (gfpy, \

+ Kendriyy

Subyg = Forvarding o
Sir/Madam,&kx '

A cépy of

transfer gnédelines
for vour information

« Juldance g neces

Encl;-~ ag Stated,

i
Viayalaya cmplayees for 2000-2

and uecessary action

ave been supplied with 3set
sets without transfe

of Transfer Guldelines

Sangathan (1L2) , Mew relhi b

DEPULY COMMIZSIONS

ransfer Gldde

“ary action,

“ROX coploed Draft Annug ),
(2000~2001) get

already sent to
of printed app)-.ratlon

5 of
r guidelineu,kYou

3 aeho

as for wider publicity ane g the

f1lled {in forms are o

Dy

Yours faithfully,

\ .)»
o0y P ianam
XE1Z A i AT !

S5eB. CHATURVEDTY
{.l\CILD - )

Dated :-07.02~00,

Vidw..layas (54
“—lincs .

1s onke encloz..ed hapewiil

Yours fmir’fully,
/C/. e -7
1

~ 1 )
ARNS) - 2
ﬂahihxzﬁﬁﬁazvd Or vy pp.

ChAmy Regicn)

s

AN



o In supersession of existing guidelines/order

=

. - l6-
R T

TRANSFER GUIDELINES

S on the subject, it hag been decided
that transfers i the Kendriya Vidyuluya Sangathan wil) hereafler be made as far as
Practicable i accordance with ())o puidelines indicated below:

[T . ' :

2. In these guidelines unless the context otherwise requites;

i) “Commissioner™ means (‘,nmmissioncn Kendriya Vidyal
any ollicer thereof who has been authori

the powers and functions o i)e Commis

aya Sangathan including

sioner; e
1N
e
i) " “Performance” mcans . )
e t . . . o )
?l‘l;

M 0) Where the Annual Confidential
Regional oflice, (he assessment of
e Confidential Report for (e last three
transfers are taken up;

I'w

cacher as reflecqeqd 11131;1{1

é& Annyal
years preceding the yeaksin which
o

a
L
‘
4

al chm’l(s) for last three ycn"rs orany of the las(

b) Wlhere the Aniual Confident;
. 0 Mhiee yers is/are not wvailable iy lhc.c(mccrncd_l’(cginnul Office for whateyer

reason, the usscssment by the /\ssislun('(?(mm

b where trangfey is being Sought on the work and conduct of (ly !ca’chcrfyr the
> year(s) in respect ol whicli the ACR(s) is/are not available, -.

S [1) Y “Sangathan™ means the Kendriya Vidy

alaya Sangathan.
L, odv) “Serviee” means the

petiogd duting which ,
post in thy Snopatha

Person s been holding chinge of (he
O repulg basis ‘ '

VI “Station” means any place o 5 kroup of places within gy wban agglomeration.
' i co
ol
Ceovi) “Stay”™ means service wl g station excluding the pe

- absence from dutics exceeding 30 days {15 d
4 and A&N Islands) at a stretch other ()

. B M .
rnod or periods ol continong
ays in case of N.LX. Region, Sikkim
A on training or vacation, -

/v) “Teacher™ mieang all eategories of teachers in (he cmploymeny of Sangathan and
+aadincludes Vicc-l’rincipals and Pringipals by does not include Education Officerg
land above, . ¢ : : ‘ R

7, viil) “Tenure” lll(‘llllS'I!____(_‘:(__)l]gl‘l‘g__(:).llsi._Slily of three years iy North Lastern Region, #
/ Sikkim, A&N Islands and Histed

hard “siations (Note: ‘W-hiléwcaléulaling “the
aloresnil stay of three years, the period or periods of continuous absence from
qoedutics exceeding thirty days (45 days in case of N.I: Region, Sikkim and A&N

Islands) at g streteh other than on maternity leave, training or vacation sha:l pe
excluded. ' L

sed or delegated 1o exercise all or any of’

'

;d‘,;‘," LI B
Repoit(s) is/are available ip tﬁlﬁl’ oncerned

Hssioner of 1, Region fiom

-

Ve e -
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)

ix) “Yeur” means a period of 12 months commencing on Ist April.

iohinUnless the context otherwise indicntes:
o3 R R .

a) words importing the singular number shall include plural number and
. “vice-versa,
b) words importing the masculine gender shall include the 3minine gender.
I ' ' ;
3. Interms of their all India transfer liability, all the employees of t22.KVS are liable

. to be transferred ' at any time depending upon the administrative exigencies/grounds;

organisational reasons or on request, as provided in these guidelines.  The dominant
consideration in effecting transfers will be administrative exigencies/grounds and
organisutional reasons including the nced to maintain continuily, uninlevrupted academic
schediile and quality of teaching and to that extent the individual intercst/request shall be
subservient, These 'are mere guidelines to facilitate the realization of ubjectives as spelt
out earlier.' Transfers cannot be claimed as of right by those making, requs2sts nor do these
- guidelines intend to confer any such right, " ' '

4.+ ' The maximum period of service at a station shall gencrally nol exceed three years
in the case of Assistant Commissioners and five years in case of Piiacipals/liducation
Officers. “They are, however, liable to be transferred even before sompletion of the
aforesaid period, depending upon organisational interest or administrative exigencies, etc.
Principals with outstanding record in terms of their performance ag reflected in ACRs and
CBSE results may be retained in a Kendriya Vidyalaya even afler completion of ﬁve'
ryears as aloresaid to promote excellence in the Vidyalaya. ' Y
e .

e !
@ ++"Apart from others, the following would be administrative grour:ls for transfers.
_ A
8 . .
fi) ‘A teacher is liable to be tansferred on the recommendation " 'he Principal and
the "Chairman of the Vidyalaya Management Committec of the Kendriya

~ '

Vidyalaya., —— : -

e ‘ _ S .

(ii) 11 " Transfer of spouse of a Principal to a Kendriya Vidyalaya-at the station where the
Principal is working or nearby, but not the Vidyalaya where hie is a Principal.

V6. 1o A far as possible, the annual transfers may  be made during summer vacations.
‘However, no transfers, except those on the following grounds_shall be made afler 317
August ' L | S

PR S

/{4 * i Organisational reasons, administrative grounds and cases covered by para 5,

;
.

il, " Transfers on account of death of spouse or serious illness when it is not
i ‘ .' - v ’ ~ N . . . AN . .
practicable to defer the tansfer till next year without causing scrious danger (o the

! “life of the teacher, his/her spouse and son/daughter, '

L ey vmegty gy Y Ry
T A e YT
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w Nueds denoteqd by the following reasons shall be assipned entitlement poiy,
| ' \

-

. i —r —
“ %‘ -
. ]
iii, Mutual transfers as provided in para 12,
@ - Priovity for Lanslers on request shall follow the descending ord_cr of combined -

weightape 10 be caleulated Tn terms of . enfii cment  pointg

— e e e,

reasons/interesis ng also the individiial needs and request of e 16

in accordance with para 8 below;

Provided that translers soupht on account of death of spouse within a period of

o yeas of denth and medica grounds as per para 9 wil] pe placed en blog higher than
others listed in para 8 of these Guidelines, ' '

B (i) Organisationa| Leasons/interest shall be cl
\ — IO 1easons/|

assificd and assigned entitlement puinis
ns under: '
.‘ /(y/ Transter fiom plnces where tenuy e 20

is involyeyl (sce pmiag 2(viii) of these o
x v Guidelines) !
~ (L) . Performance: . o ‘ ’ ‘
' RATING OF I'l‘)l(l*’()l(f\l/\N(fl‘i ENTITLEMENT I'(}IN_’]"S
" . Dutstnnding | 1O for ench year
n Very Good

6 lor cach yep.

4 for each yea

U for each year
(-)10 for cach yeer

Good
Averape :
llnsnlisl'aclm'y

IS as
. piven nnuin:ﬂ cneh, , ;
' SNo. REASONS/GROUNI ENTITLEMENT
S POINTS
N A ' Blind ang ()rtlmpncdicnlly . , I'S
L handicapped persons. The standards

ol physical handicap will be the anme

“plutne,, 38 prescribed by (he Govt. of India
it for sanclio‘llul of Conveyance allowance, v

P Hyy oo .
= A S00uUsE casis
/gﬂ' -~ Where spouse is a

‘ 20
Sangathan employee

for _organisational
achers séeking translers

-



-

-

o : - 19
. Whete spouse is 8 Cential I8
o Cioverment cmploycee
R :
(i) - Whete spouse is an employce 15
ol nutonomous body or PSU
- under Central Government.
0 _‘,Whmc spouse is an cmployee 12
P Or State Government or its '
“autonumous body or PSU o
(v)  Othér spousc enses 10

Note for *Spouse Cnses®

The aloresaid points-will be awarded o1
(n) other than the one where he/she is current
posted or neatby. ‘This condition, i.e. (b) willy how
_the spouse of the teacher is posted 1o a non-family station provided th
sought to u place nearest 10 the station where his/her spousc is posted.

¢ Unmunicd/divmccd/judicin\\y 12

. : scpm‘ulcd/widowcd ladics

1. General Cases which are not 10
covered by A-Cabove.

L. Stay at the station-fiom
L. where the transter is being
= soughty :

| for cach year of
sty exceeding il
years subject-loa
maximum of 20 paints

OR .
Teachers who have - 20
lesk than 2 years to tetire.

9. FFor the purpose of calculation
as* mentioned in the Proviso to para
himsel7herself or his/her spouse and dependent s
by the Commissioner will be considered as medic

of entitlerment points in resp

al ground for transfer:

Note: A son will be deemed to be dependent till he start

25 ycars, whichéver is carlier or suflers from per
(physical or mental) irrespe
dependent till she staits catning,

e o cpte msne i @ PR S

ily where the (cacher sceks transler to a station
ly poslcd‘and (b) whete his/her spouse 1s
ever, not apply in those cases where
e transfer is

s carning or attains th

ect of medical grounds
7 of these Guidelines, such- illuesses of tcacher

on/daughter alone-as may be prescribed

he age of
mgl_l_l_(;_t)_(_gl_i,ss\_?_»juu of any kind
wctive of age limit. A daughter wi!l-ve deemed io be
or gets marricd irrespective < age limit.

JUNSE S AL ~r~*"-r€"""ft‘m“*"‘i [ i kiin ;



tagl) Where tinuster is sou

O Note: he ransfers: proposed tnder this

o
1

“ simultancously:,

\
4

s s ne
)

()

Fenses will be taken up on completion of annual (rq
o™ September. o

13

-~ .

..2@..

ght by a teacher under pata 8 of the .g}_n.i;l.gl_‘il_u_t.gz_u_:_n_@_gr

continuous stay of 3 years i NI & hard stations ang j_Eam_:gljg\[l_ch[zlz_\_ggg

.‘“,! 'which were not ol his choice, or by teachers falling under the Proviso 1o para 7 of
" these Guidelines, or very hard cascs involving human coimpassion, the vacancies

"""'v'" shall be created to accommodate him by transferring teachers witls longest periad
;P

ol stay at that station provided they have served {or not less than _I_'ly__‘c_ymc_‘a[s,_al that

- slation, Provided that Principals who have been retained under para 4 to promote
excellence, would not be displaced under this clause,
g . R B S

'

2it-While transferring out such teachers, efforts will be m

teachers at nearby places / stations, 1o the
desirable, C

ade to accommodate lacly
extent possible and administratively
1

“Incases where g vacancy cannot be created
. underithis clause because no teacher at that st
»._the exercise will be repeated for the station which j

® Tsceking transfer, @

13 F

al a station of choice of » teacher

s the next choice of the tcacher

| rule shall be plaged before & Commitice
consisting  of A(ldiliunul;a.gl'g‘c;clmy (Education) Chairman, Commissioner,

, Membcr a.nd Joint Co'mx;;igs\ﬁo‘nqr (Admn) KVS as the Member Sccretary

ol order 1o ellegy transfers in tenmg of parta 8 and 10 of (hese Guidelines, two
it 'pu'ioritylists.sI_mH be prepared and operated as under: !

First priority list shall list all the applic

anparas 7 and 8 showing the entitlement points against cach applicant, Thig priority

list shall beoperated against the vacancics available during normal course for
being filled up, ‘ :

. |l
Tod o f

st;'Sccuml?j)'rim'ily list will be maintained in respeet of cases of transfer in terms of
tpata 10 of the guidelines listing all the applications ag also the entitlement points
ol ench applicant in tetms ol priotitics given in para 8 of the guidelines. “I'he

- applicants included in (his priority _list_alone will be _accommodated  by.
tG@nsferting teachers with the longest period of stay at that station provided they
have served Tor ot less th{t_gl‘_ﬁ_yc‘mA,'5___1_'(‘(_1;),1___!!19.glmc of joining at that station ” gr

s s puipose. i list of per for 5 yeurs or more at the o

eishall be prepared by the Assistant Commi
displayed.

ssioners of the respective regions and

cn Mutual transfer may be permitted on satisfaction of the Commissioner bu! such

nsfers as per clause 8 and completed by

Ira  and inter-regional  transfers may, as far as practicable, | made

ﬁ

sons who have served Tor 3 yeirs or more at-the stations

ation has the required length of stay, -

4
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4. Upun'pmnmliun or direet recruitment as Principals/ Education Officers/Assistant
,Commissioners, an oflicer shall necessmily be posted'to a difterent State aiher than the
one where he is posted or domiciled, as the casc may be, subject to availability of -
vacancies, - Subject lo availability of vacancics and other administrative reasons those
who are due to retite within next three years may not be posted outside their homestate if
_ llncfrscr\gi,cc at the same station prior to promolion does nol exceed three years, '

S, ‘A teacher on promotion shall necessarily be poslcd out of the chm'\ wherc he (s

umu\llymk)wcvcu a lady tcacher may on prothotion be posted winin the same .
Region but a. district or two away from the existing place of posting, . subject to
availability of vacancy.

16, lmmlu TA wnll be regulated as per orders of the Government of India on the
subject .+

[ERT R

0 17, Assistant Commissioner will be competent to change the headyuarters of a
_ teacher on administrative grounds to any place within the region as deemses (it and direct
' = him to discharge his duties there. The Assistant Commissioners shall repoti forthwith the
case with full facts to the Commissioner for confirmation or directions.

\ .

18, Notwithstanding anything contained in these guidclines,

/ () a teacher or an employce is liable to be transferred to any Kendriy:. Vidyalaya or

‘office of the Sangathan at any time on shott notice on grounds mentioned in
‘clansc 5 and 6 (|) of these guxdclmcs

(L) - (hc ( ommigsioner will be competent to make such departure fron: ihe guidelines
, " 1as he may consider nccessary with the prior approval of the (,h'mmun
o .

(¢) the tequest of a lcmhu may be considered for lmmfct to'a qlnllm_l‘l_n respect off
A 1 which 110 other j peisoi | lmq made a claim or request even if’ such teacher has not
. oo vsubmnlcd he npphcahon in the prcscnbcd proforma at the time of annual transfer

i f

( a iur wnlhm the time limit prescribed for the purpose,
l . .

(d) e l ollowmg cases will not be considered for transfer;
- (1) .. cases of l'duca(ioi\ Oﬂlcels//\ssmanl Commissioners for lr/.ml'cr without

t»«complclmg three years'. stay at the place 1o which they were posted upon
) ptomohon

[}

(i) . .cases where a teacher, Education Officer, or Assistant. Conunissioner  was
/ -t transferred on grounds mentioned in paras 5(1) 6 and 7 of these guidelines will not

be considered for transfer without conmlclml, 5 years® stay al the station to In;h
they were so posted.
‘———_—-.-——-"'_.’-—_—-h
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' A\;Z
"y

‘ Minclpals, Hedueatlon O and - Annintnng Conminnlonms  wit nol
. tnnatgod bnek 10 1he fane station Hom whe

o complotion of perlod na npecitie
Ainaolapacd, :

bies
1o they were tranafery ed evller on

o pan 4 nhesva unlonn a parlod of threo yemra

(Iv) . onnes of Nosh pontinga whather on dhe

Ctreciujtment or gy promotion ylesa they
. complote three yenis of stay at (he place of their poating éxeepl that, 11 case of
» women teachers, the request for posting to a place of choice can be considered
e BRI afler stay of one year. This will not, however, be applicable in cnses covered by
' e POFRS S, 6, and 7(i) of these Guidelines,
R ! L .

TR " These Guidelines shail mutatis mutandis apply 1o non-

. o " e WY
g / npphcnbw
: iiicnbie

T ©+200 . Ifany difficulty arises in Riving eflect to these guidelines, the (Imniniq;iuncr may
TR Pass such: orders ng ppenis (o him to be fiecessary or expedient for (he narpose of
remoVing such difTiculty, : '
21, ICany question arises 83 to the interpretation of these guidclines, it shall be

decided by the Commissioner,

= The attention ol all the employees s invited 1 Rule 55(27) of the Educe
:and rule 20 of the CCS(Conduct) Ruleg which provide ag under;

ion Code

Il
i

1
3

x (i)_.':' . As per Rule 35(17) of Education Code:

{ “No teacher shall r¢
r :

Cge

&7 hor will he convass

present his gricvance, jr any,

except through proper channel,

5 any non-ollicial or outside influcnce or Support in'1espect of
b any matter pertaining 1o his service in the Vidyalnya " L
© (i) - As per Rule 20 of(‘.(IS(Conducl) Rules:

ot

No Govt, servant shall Dring o mtempt to ilng nny politienl oy othdt oulaide
Influence 10 bear U any supelor nathority 1o finther 1y Interont fy teapeet of
Hinters pertaliningg 1o hin mervlce ide KVS, ' :

, I the ahove provisions pg mentioned at (i) and (ii) above are contravened, the
p o folluwiny actions shall follow: A ‘ ‘

: (a) - .

f removed from the prioniy list and
arred for three yanrs from being considered for transfor
wi_lhom any further reference to the tencher, '-

v

e " (b) éf~: That the teacher will be open 1o disciplinary proceedings as per r;,es,

T e 0t e . -,
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Original Applicaton N0.27 of 2001 .
Date of decision: This the 28th day of September 2001

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

Shri Sukhendu Bhusan Paul,
Working as SDPW Teacher,
Kendriya Vidyalaya, Kumbhirgram, . v
District: Cachar, Assam. «es...Applicant

By Advocates -Mr S. Dutta, Mrs U. Dutta and
Mr SK Ghosh. ‘

- Versus -

1. The Union of India, through the -

Secretary to the Government of India,
Ministry of Education,
New Delhi.

2. The Kendriya Vidyalaya Sangathan,

Represented by its Chairman,
New Delhi.

3. The Com missioner,
Kendriya Vidyalaya Sangathan,
New Delhi.

4, The Deputy Com missioner (Admn.),
Kendriya Vidyalaya Sangathan,
New Delhi.

5. Shri Yash Pal Singh,

Principal,

Kendriya' Vidyalaya, Kumbhirgram, . .
w. District: Cachar, Assam, «sessRespondents

c_\vyocates Dr B.P. Todi and Mr S. Sarma.

0 R D E R (ORAL)

CHOWDHURY. J. (V.C)

This applicadon under ‘Section 19 of the - Administrative
Tribunals Act, 1985 is directed against ‘the impugned order of.tiansfer
dated- 9.1.20.01 transferring the applicant from Kendriya Vidyalaya,
Kumbhirgr’am to Kendriya Vidyalaya, vAFS Nalia in Gujarat. The impugned
order of transfer reads as folioys:

"The transfer of the under mentioned -employee is vhei'eby
ordered with im mediate effect in public interest:~

P

-Anr\ex wye -

i

N

e k)

s e ot i)
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Sl.Ko, Name Transferred ,
From X.V. To K.V.
1. Sh. S.B. Paul, WET -~ Kumbhigram AFS  Nalia

( One case only )

The above employee is entitled to TA, Jommg time etc.
as per KVS Rules.

This 1asues with the npprovni of:. Com missioner, ‘K\IIS."
: From the very order it appears that it was not a routine transfer order,
but an order passed with a view to transfer the applicant from Kumbhigram, without
awaiting posting on’ replaoement. The “order als'oihdicated that the Principal
~of the school was ordered to relieve the mcumbent im mediately and
‘ the app]icant's‘ date of relief was to be im mediately intir_nated to the
Deputy Com missioner. No reasons were assigned as to why such an order

.. had to be passed. The respondents in the written statement only stated

it was within their jurisdiction and competence to pass an order

% ansfer. Howsoever wide the discretion may be, such discretion -’

,,f "‘1lnﬁ‘ér the Constitution is to be exercised 1awfu11y, justly and falrly and

0 tﬁe discretion is to be exercised with due regard to the consequence.

2. The respondents filed two sets of written statement = one
on behalf of respondent Nos.2, 3, 4 and 5 verified by the Assistant
Com missioner, Kendriya Vidyalaya Sangathan, Maligaon, Guwahati Region
and the other also by the same officer, though respondent No.5 was the
Principal himself. In the first written statement the respondents stated
that the transfer of the applicant was for organjlational reason and on
ad ministrative ground. No such administrative ground is shown, save and
except that the applicant was serving for ten years at the same station
and at the same Kendriya vidyalaya Region. But that did not mean that
such transfers were to be made to a far away |place like - Nalia. There
ijs also no indication in the written statement 33 to why the transfer
order was passed in jsoladion. In the other written statement which was
filed on behalf of the Principal, the Assistant Gom missioner stated about
the poor performance of the applicant. It was meptioned that- the transfer

proposal Wwas submitted by the respondent No.5, the Prjncipal;._l(endﬂya

Vidyalaya.ceeeser
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Vidyalaya based on the rejorts of the officials. In the yritten statément

s
T

‘)-'“ the Assistant Com missioner enclosed the copy of the Memorandum dated

.ij |

e v -

20.11.2000° about the performance of the applicant and requested him

to transfer the. applicant.

3. The impugned transfer order was passed on the report of the

Principal dated 20,11.2000. The materials also indicate similar other L]

reports implicating all including the Principal as was referred in the

—— i

written statement. From the Annual Academic Inspector Report itself

it seems that the concerned authority acted on the ex parte - report

without taking ;ﬁe éppl:icant into confidence or at least making any furﬁhér b
enquiry and éeemingly passed the impugned order of transfer, that too,
to a far-off place. The impugned order of transfer seemingly app‘éa'rs
to be ‘arbitrary and is liable to be set aside. The. same i‘s_‘accbfdihgly )

set aside. ) . -

- ] ' -
4, Mr S. Dutta, learned counsel for the applicant, also submitted i

that the applicant is serving in Kumbhigram for more t‘hani‘ten years

f‘"‘ "’. ' - @Nd the authority should instead consider his posting in an around Silchar
~ /. % oM : .

»
,?‘.."K....,\...,

as per the policy of choice posting. 1 have also heard Mr S. Sarma,

4 counsel for the respondents. From the materials on rgcord, it

5

S

fficult to pass any direction from this end. However, the apph'cantf
1 e ¢
"directed to submit a representation before the concerned huthority

for consideration of his case for posting him in and around Silx:har.{If
such representation is made the respondents shall fairly consider the

same and dispose of the same as per law. .

5.. Subject to the observation made above the applicaton is

allowed. There shall, however, be no order as to costs.

Eertified 1o be true Copy 54/ vice t}mmvmm

nkm docUan '.')?1!::5« (¥
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Annexure - 3
lo,
The Commissioner
Kendriva Vidyalaya Sangathan
18, Institutional Area

Shaheed Jeet Singh Marg, New Delhi - 16.
(Through the Principal, KV, Kumbhirgram/Proper Channel)

_ Ref: Judgment and Order dated 28.09.01 passed in OA No. 27/2001 by the
‘ , Hon’ble CENTRAL ADMINISTRATIVE TRIBUNAL, Guwahati

Bench, Guwahati

Dear Sir,

- With refcrencé to the above, I have the honour to say that. being aggrieved by an order
dated 09.01.2001 passed by the Dy. Commissioner (Admn.) transferring me from K. V.,
Kump}ﬁxgram to K.V., Nalia as well as non-consideration of my case for choice station
postiﬁg in the light of the provisions contained in the Transfer Guidelines 2000-2001, I
approached the Hon’ble CAT, Guwahati Bench, Guwahati through the above mentioned
Original Application.

The ‘Hon'ble CAT, after threadbare consideration of the case, has been pleased to set
aside the transfer order dated 09.01.2000 and has allowed the original application. The
Hon’'ble CAT has also been pleased to direct you to consider my case for choice station

posting in and around Silchar in the light of the Transfer Guidelines.

In this context, I may say that I have been serving at Kumbhirgram since last 10 years
- and therefore have been staying away from home. My wife is working as a Teacher in
Sister Nibedita Girls’ Vidyamandir at Silchar. I am having two minor children aged 4
ye-ar§ and 2 vears respectively. Since I have been staying awéy from.home, I am facing a

lot of problem in my family life..
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- It may not bc out of placc to mention here that in view of the clausc 8 and 10 of the
- easiing Transfer Guidelmes, I am eniiiled o be posied to my place of choice and for ihat
matter vacancy should be created to consider my choice station posting by transferring

| ant the longest staying person from that place.

1 It is further stated that I have been exercising my option for choice station posting at

. Silchar (my home town) since last 5 years but the same has not been duly considered. Be

stated that in terms of the Transfer Guidelines vacancy can be created at Silchar by

transferring out Sri Chandan Singh Chetry, SUPW Teacher who has been working at
K.V., Silchar since last 10 years.

In the above circumstances, I would request your good self to consider my case and pass
necessary order to post me at Silchar and for such act of kindness, I shall remain ever

grateful to you.

An carly action from your end will be highly appreciated.

Enclosed: Certified Copy of the Judgment
and Order dated 28.09.01 passed
in OA No. 27/2001 by the Hon’ble
CAT, Guwahati Bench, Guwahati

Yours faithfully

(SUKHENDU BHUSAN PAUL)
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Annexure - 4
WENDRIYA VIDYALAYA SANGaTHAM

L8, INSTITUTIONAL AREA
S SHAHTID JEET SINGH MaRG
i O MEW DELMI - 110016

)-n‘

NO. 19m132(13)/2001“KV8 (L&C) ' Pated 08.01.02

MEMORANDUM

Whereas Shri 8B Paul, WET filed an 08 No.27/2001 in Hon’ble CAT at

L Guwahati against his transfer order dated 9.1.2001 in public interest
i .

i | e ' + z N, * i - . g >4

: i Ctrom KY Kumbhirgram to KY AFS Malia as well as for not considering his

ﬁ* ¢ kase for choice station posting.

1 ‘ Whereas the Honble CAT, Guwahati heard the case on 28.9.2001 and

*®

1 ‘a: the following orders:
“"The impugn&d oirder of transfer seemingly appears to be arbitrary

| and iz liable to be s&t aside. The same is asccordingly set aside.

i Hmwewer the applicant is directed to submit & representation before the

) : Concerned authority for consideration of hisz case for posting him in and

i around 3ilchar. If such rebre&&ntatian 1z mads, the respondents shall

fairly consider the same and dispose of the same as per law.’ _

é F Wh&reag the applicant has submitted the representation dated

18.10.2001 with the following submissions:

/ .
X That he has been serving at Kumbhirgram since last 10 vears

<

y therefore, has been stayving away from home. His wife is wmrking 3% A&
‘ .
'1 teacher in Sister Nibedita Girls vidysmandir at Silchar. He is having

two minor children ags

4 yvears and 2 vears. Since he haz been staving

a
e
¥

away from home, he is facing a lot of problems in his family life.

D That in wiew of the clause 8 and 10 of the existing transfer

Cguidelines, he is entitled to be posted to his place of choice and for
| '
k that matter vacancy should be created to consider his choice station

é posting at Silchar by trasferring out the longest staving person Shri

%
£

; | Sukhandac Shans aen- P
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Chandan Singh Chetry from. that place, who is working at KY Silchar since

last 10 vears.

&, That he has been exercising option for choice station posting at
o)ltth (hiz home town) since last 5 vears but the same hag not been

ﬁuiy considered.
|

4.  The submissions of the representation have been considered

barefull& and sympathetically and he is informed that provisions of para
& and 10 of K¥S transfer guidelin@a are applicable only in respect of
inter station transfer and not for intra station transfer. In the
stant case Shri SB Paul, WET is working for the last 10 vears at K

shivaram and reguested for cholce posting at KY Silchar. és per the

/ﬁ- ¢1as$ifi catiion of wvidvalava circulated wvide KYS letbter No. F.o 1-1/2000-
/’f KV$ (E.ITIY dated 3.12.99, K¥ BSF Oholcherra, KV Kumbhirgram (AaFsy, Ky

ﬁa%impur, Ky Silochar and KV Sonai Road (ONGC) all ceme under same
%t&tinn Dhoicherr& (station no. 439) for the purpose of reques
trana;&ro, a8 per EV3 transfer guid@liné@w Az such he is not eligikle
for getting transfer under the provisions. of para 8 and 10 of Kv3
Franﬁf@r guicklines though he is eligible for getting disp}aced being
the senior most in terms of stay at ?ﬁaticn'Dholcherra, Earlier he was
nolt considered for displacement as he was under order of transfer to

Walia and the matter was subjudice too.

LN With reference to the other submission made “by the
representationist that hiz wife is working asz a teacher in Sister
pr——

Mibedita Girls vidvamandir at Silchar and having two minor children and
f,

73

he is facing lot of problem in his family life due to staving away from

he iz informed that as per article 49(K) of Fducation Code, which
documentary text for governance of Kvs, emplovess of XVS are liable

b transferred fto any Kv of the Ssngathan at any time on short notice

én Jrq&hlodflﬂﬂ&l reasons and administrative exigenciss. also a3 held by
Apex Court that the individual’s DFr“QﬂdL inconveniences have got little
importance over administrative exigencies and public interest

particularly in the matter of transfer Jpostings. The personal oroblems

sumw&g Shnon Gl
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@xpné$& d by the applicant should not come in the way of service

‘
-

b (s .
cwn11110n5 and public interast.

With reference to his submission that he has been %x@rciaing

Qpii N for choice station posting at Silchar (his home town) since last
V5 V 4E but the same has not been duly considered, he is informed that
equest was not covered undsr the transfer quidelines existing then.

his
1 o

Having considered all the facts and circumstances of the casze

UL S 7‘_ ___‘-\(_ i

gﬁmméthetically and carefully in the light of the order of the Hon’ble
GQT;EGuwahati the undersigned is of the view that his request for

i
p@ﬁting to choice station at 3ilchar Cﬂﬁﬂ@t be acceded to az the same is

not covered under guidelines. In complisnce of Hon’ble CAT orders the
:Ubllu interast transfer of the &pmliﬁani orderad from KV Kumbhicrgram Lo

gt N?lia vide this office transfer order no. F:AL8)/99-KVS(E. IV)

o 9.1.2001 is hﬁr@by cancelled, Further, it iz made clear to him

@, later dat if circumstancss warrant as per the policy of KVS.

. Gd/~ HoM. CATRAE

Commissioner

SHril

WRTgTKV Kumbhirgram
; !

ans to:

SB Paul

ﬂl,biThe Frincipal, XY Kumbhirgram/aFs Nalia

fJZ The al, KYS (ROY Guwahati / "11uhar S oahmedabad with the regusst
iooto apprise the position to Hon’ble Tribunal.

’; 5 o & -~ s o~

D3. 0 The SO (L&C) section, KVS.

|

1

Da uuard File.
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/ . KENDRIYA VIDYALAYA SANGATI’IAN'{:E .
o ESTT-II Scetion - - :

- 18, Institutional Area, Shaheed Jeet §mg1\1“»Mayrg“ Rt

ST New Delhi =110016.7 0 B T .
1720022003 VS (st T D o
The Principals - = N a
aVidyrlayas ST e v ‘

ansfer ‘in réspect ‘of teaching and- non teachi

“Afinual request” transfer, in’ respect of nieac
valoyns T the year 2002:2003 - spplications regaring:

Vidyalayas fo

sy Yoot

_j‘,‘S‘if‘/Madam

ng staff’of Kendriya
AR dprtll b

PLig
Wt EEARE

v il
s lu'.'

syl it ftveliiy el crhy

. et

S E has been decided to invite fresh applications, from iteaching.and, non-teaching staff of .-

Vidyalayas:( excluding: Principals and Vice-Principals) for effecting request transfers during the .
'year 2002-2003. Al are'cligible to' apply except thosc' covered by clause 18(d) of the existing
wansfer guidelines. Application format has been modiﬁ"cd'hBQv'nnd,'gicédrdihgly instructions have
been revised to that extent. Hence those employces who preferred apP}ica;io_nsTor_ﬁ their request

" transfer in Tesponse to KVS(HQ) circular-No. F. 1-_,1/20014_.I§VS(§.III)V,"<!ated"12:1‘.20‘01?:@(0 also -

directed to' apply afresh in the new format as the chrlicr._épplicaii'ohfdoés not féoﬁféi‘rﬁ'io the

prosent requircments u;n;d'lhcy will not be considered. R

Voot

Ty

: . A _

. 2. pyBLICITY e B
{ .7 There have been general complaints that the instructions accompanying application form
are not made available to the applicants. it is made clear that the awareness of the instructions in

. proper perspective is necessary 10 fillup the application form without mistake and in the correct
code (s) wherever necessary. Therefore, a set of three copies of this letter is being sent alongwith
the application form and instructions. One copy is mcant for official usc, anotl_gqr_fdr library for

% reference of prospective applicants and the rest for‘display; on the }[id)flalaya Notice Board .
R ' o PR S T ARG FL N RURGE f;‘};'t‘a.,'.;;-;z":%.:::: SHOLG At
‘)’4;"; . i . ’ : e RIL . . X _; ‘ ] - ) ..\‘ 'y
3. - HOWTO APPLY . e S
" Eligible employees desirous of secking transfer iare permitted to prefer only one

application (in qadruplicate) in the enclosed format (eitherfor intra-station or for inter-station).

" nstructions avaifable at Serial No. 9 of application may.be referred to in this regard. Other
instructions may also be read carefully before filling up the application. 'Indicating wrong station
code may cither lead to transfer to unwanted place, which cannot be changed later on and hence
aumost care may bé taken to fill up correct codes, and all instructions may be read carefully.

~Overwriting rust be avoided. -, ' Lo '

AT

o I L P B

4 r CODE OF "CONDUCT" REGARDING CANVASSING OF "'NON-OFFICIAL
IOUTSIDE INFLUENCE """ SRR ,

" Attertion of all concerned is drawn to the provision of Article 55 (27) of Education code

and Rule 20 of CCS (Conduct) Rules. The employee concerned be informed that any violation

~ thercof shall corder them liable for disciplinary action. Canvassing in any form, Overt or Covert,

* divect or' indirect will automatically .disqualify teacher from' being considered for transfer and

' 1

hisfher name will be removed from the priority-list"of-trgnsfc; and disciplinary action will be

is

 taken against the teacher as per. CCA (CCA) Rule 1965. P T T R R
: | ! : ' . ‘,‘f' O c ) f._;i./‘i‘ . :.", P . [ L '
s, TFORMATS AND ENCLOSURES " : N

The application, when reproduced, must conform to the given format both in form and

. content. 1 No cnclosures are allowed with the application. Medical certificate in support of request
~on- medical grounds and or declaration regarding employment of spousc are part of the
application. They chould be obtained / recorded on the body of the form itself to avoid
detachment. i g

[

[

L et
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. ‘ S A A s
O ENDORSEMENT: .+ LR PR SR T

. ) ;

; (i): “Phe application and declaration wherever necessary must be signed by the cmploycé
himsellZhersell. Applications endorsed by spouse, parents eic for and on behalf of the employee is
not acceptable and hence should not be forwarded. Medical Certificate must have the signature of
Civil_Sutgeon/Chiel Medical Officer. T
(i) - "The forwarding note must be endorsed by the Principal afler satisfyirig himself / herself
personally of the coprectness of the entries made by'the applicant, It has been observed that the
details furnished by the applicants are not subjected- to proper verification before endorsing the
+ forwarding note. Therefore the Principals-are requested to bc;s‘l@w their personal attention to
ensure correctness of the entrics, so that wrong information, does not affect prioritization. Failure
in this aspect on the part of the signing authority will be dealt in a stern manner by initiating
disciplinary proceedings against all those responsible for these lapses. '

SERRTRIN

I Y I

% 1.0 SUBMISSION OF APPLICATION -« | 0 0o tees e

These. may be
1 two lots with
not, later than
¢ 'second , copy

Application of staff may be collected i'n.quadruplicate"by) 01/!0/2001./;
~arranged as intra-station and inter-station requests apd forwarded in duplicate (i
., separate: lists) fo _rc,uc‘lf\' the: Asstt. Commissioner of "the Region. concerned
. 10/10/2001.. One copy 'of the application may’ be retained .in the Vidyalaya th
"' containing principals endorsement may be returned to the employee for. reference & record.
~Application of the employees who are not cligible to be considered for transfer in terms of clause
18(d) o the transfer guidelines should not be forwarded. Advance copy of application "or
applications forwarded directly by the Principals will not be entertained in the Head Quarter, No
+ request for cancellation of transfer, once effected, will be entertained. Since the cadres in the non-
~ teaching category. have been merged (school cadre & of ﬁcc(cadrc),'the:‘sllaff of regional, office/
KVS (HG) are al:;o,cligjbllc to apply for_req_u;_s;,'tr_alllls;fqr,, TR ‘

TR IV R
8., LATEAPPLICATION , © = 2l ol ot oo

~ Application received late will not be cdllsidéfed.‘{Thg"émbl,oy‘czqs{jand Principals should,
~“therefore, 'strictly adhere to the target dates specified in para 7 above. S ’

S Yours faithfully,.

s :‘f,/“;,{' ,})7;’({1},\7 IR

. ' - R | - e ._ ;.. -; . l‘ e .-'v’,'v ’_~. .,“{4 AN 4N
I (MK.RAO) o
-Dy. Commissioner (Admn.)

Copybx‘br\‘vm‘ded for ill‘f()r‘lllilli(.)niillld necessary action 1o :- - W
I Asstt, Commissioner, All Regional Offices, KVS. He/She is requested to go through each
. -, set of application, indicate the entitlement points of ;performance as well as total thereof
~in SENo. 9 therein'and send one set thereof to KVS(HQ) (july,_c,olmp!p;'cd in all respects,
as under , so as to reach by 31/10/2001., : . Lo

t . Pl
[ R A SO R s
! . : L

¢

A PGTTGT &HM: A one bundle to Esitll Section
. FB. PRT, Misc. Catcgori‘c;'s‘&;;‘e'l",‘,i",:gAs‘onp\bundlg to, Estt.IV Scction,
po Non-Teaching Staff: . .} , - L
L Instructions given vide KVS (HQ) circular No. F.11/95-KVS (Estt.1Hf) dated 6.9.95 may also be
“followed, wherever required. The instructions available at clause 2(ii)(b),of .transfer. guidelines

. ey -t
s

4

3L e SRR

R

Lmay be fellowed scrupulously in the casc of nou;qvaillz‘lbilivl_ylloaf ACRfor .zx‘ny"o_f;t_l'gc year indicated ,
" at serial No. 9°a ication form, ". - 7 eI T 7
at seriol No. 9 of application form. s e Sl
2 Al Officers and Scctions of KVS(HQ) '*1 Y 'Dy.,,Cyom,x‘nEsiohcr (Admn.). =
ey ’ S e e T r.-‘ - ;l-J.vw'::.,l,v' ERSEN A }" » SR O ‘.'”‘ - ‘} |‘ ,'.\'
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KENDRIY A VIDYALAYA SANG ATHAN
18, INSTITUTIONAL AREA
SHAHEED JEET SINGH MARG
NEW DELEI - 110016.
- No.JW1-1/2002-2003-ICVS(Estt. 1) o PCated:16.8.2001 )
"The Principals, ' . . S
All Kendriya Vid yalayns.

Sub:- I‘orwm ding-of application forwms for request transfers - 2002-2003

i . ) . r\ﬂv\fn\)\h B ot
¢ SirMadam, | | R ?
. " Please flind enciosed 3 sets of apphcntnon forms for req uest transfers nlongmth
- necessary instructions therein which may be folfowed serupulously. Time schedule .
“specified may be strietly mdhcxcd to. Aclmowledgement form incorporatced in the sccond
portion of this circuiar may be soni to WVS, iars. immediately for our records.
This issues with the anproval ¢f the Competent Authority.

Yours faithfuily

ol

g e . (r. LPRABHAKAR)
/7 4 CEinel. As above, ‘ Y EDUCATION OFFICER -
4 'j(«\»\Copv to- ‘ : EAS AN
/ ,Q,g" L. Thae Assistant Commissioner, KVS, All TRegional t"fﬂlces Pcrfornmnce points in
e (}./ L respect of the stafl of the Regional Office will be recorded at KVS, Hars. since the
e LT ACRs are muintuined here. Fleace sech cases miy be sent Lo KV S, Hyrs. with a

separate covering letter.

" 2. The Guard Tiie. | @ i W
A | | | EDUCATION omc ER

Rendriya VIdyalaya, ooveeviimeennnn
FNO v, Date
To
{/'_: }’\h\;aSD;fnty gomgm&lonprmdmn) _ R S o ,
; es. New pellil ) : _ ‘ '
( /l/\)\g( Sir,. o, .
\ The receipl of 3 sets of application {orms for requast transfets on /82001 .. is.hereby acknowledged.
o Our vidyalaya Code No.is ... . ..... Station Code No.is.............. SN T ~
T Yours faithfully,
Ly VT «./ . «/.' f\v/ ) . o :
x'\)_gﬂ 00 : Signature. ......coieervenneeeees
\‘\ AT v . NARIC. ocv vt
/,,«" ., P 71\ l o _ ) SC.’Q ........ eresaeed I PR
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. Transfler, once effected, will not be cance

‘. Name of the Vidyalaya where the cm

_,'54;7 ﬁ

- .

INSTRUCTIONS FOR FILLING UP APPLICATION FOR TRANSFER - T

GENERAL : - e :

(1). Transfers-are regulated in a fimited time - frame. A,singlé cancellation of transfer is © .
cnough to upset the schedule/chain and hamper the prospect of a group of needy persons
getling transfer. So cancellation of request to change in circumstances should be made
within 10 days of publication of priority list, The FAX:_No,fof.l-IQ,. is 011-6514179.

elled. The employees are dissuaded in their own
interest from taking chance with the intent of obtaining cancellation later,” o

(i) All columns must be legibly filled in Block letters using alphabetical Qt,lmcrical_quc,‘ .
wherever prescribcd.l\_l_o enclosures are allowed. Medical Certificate / Declaration should * ™ . .
be obtained/ made on page 6 & 7 of the application form itself, = ‘&

ployee is working presently must be expressed in
Code.  Present region code, present station code, present K.V, code/present office code

- must be filled in, from the codes given in the list of codes.:In casc of non-teaching staff, I
~ the office code/K.V. code should be fi

lled in accordance with the list of codes for office/
K.V code annexcd.

(i) POSTIELD These boxes given in the top row on the front page of the

application may be filled in from the abbreviations given v

Post Graduate Teacher

Post Graduate Teacher

~.Geography - PGT ™
..‘C_.ommgrcc , PGT

-8-

below.
Trained Graduate Teacher * Maths TGT MATH NG IMLALTIH
© Trained Graduate Teacher Biology' | TGT - BIOL
Trained Graduate Teacher *  ‘English - TGT: ENGL =~ ™.
Trained_.(}raduatc Teacher - Hindi .. TGT.. I—HND{,; S
'IfmingdGradualc'l‘cnchcr Sanskrit CTGT S/\N'Sf‘“ SN
Trained Graduate Teacher Social TGT SOST .
Studics '
Post Graduate Teacher Biology PGT BIOL
- Post Graduate Teacher - Chemistry  PGT CHEM
Post Graduate Teacher ' Physics PGT  PIIYS
Post Graduale Teacher ‘szlhs" ' PGT MATH
Post Graduate 'I‘cachcy Linglish - PGT  ENGL- )
Post Graduate Teacher **  Hind; " UPGT  HIND
I’pstbfadii:xlc Teacher . - History - PGT HIST e

Post Graduate Teacher ‘Economics © PGT ECON |
Pbsl Graduate T.ealclvlc['l' | Sanskrit o PGT SANS

_ Drm\l'ing'l‘c;ichcr Miscellancous MSC DRGT
Physical Edn. Teacher Miscellancous MSC PETR:

P
&




"?3'5?’.7; At oanye el v

Excepling Primary Teachers and Head Master all others would use both-the block. of the,

" boxes. Primary Teachers and Head Master' may, leave the 2™ block of boxes blank.

10 UV

SL.NO. }: NAME | | | et

Lot

. RS AT NS LR PR

Yoga Teacher © i Miscellancous MSC .4YOG/\;. 3 it
- Work Exp. Teacher - Miscclancous MSC WETR: ».t..,;'—-,;:':,!_.,,_,'

‘Musie Teacher - o0 -7 Miscellancous MSC: MUST v.: ... fope

Primary Teacher ' PRT PRT  --eeee- e,

Head Master ™+ HIDM 7 DM ¢ meeeee

Non Teaching Stalf Librarian =« NTS . LIBR o cwse

‘Non Teaching Staff | Supdt. | NTS ‘SUPD AT b

Non Teaching Stafl Asstt. Supdt. NTS  ASPD wowt von ot

Non Teaching Stalf ubc NTS UDCL - PR

Non Teaching Staff LDC NTS - LDCL ; , cret

Non Teaching Stafl © Lab Asst. NTS  LAST - v v -. y

Non Teaching Stalf Lab Attendant 'NTS  LATN

Non Teaching Staff Group ‘I’ INTS P GRPD =5l B

Write full name without any prefix like SHRI/SMT/KUM. One box is mpgljt for. onc

alphabet, Add additional box, il nccessary. Leave one box blank between, initials and |

name.

oty

L. Shri. Ajay Kumar Ram will be written a.‘{,t ;

A K RIAIM | or | AJTIALY] [KIUMJA{R} }FRIAIM:

SL.NO. 2 : WHETHER MALE/FEMALLE

Write M for Male and I for Female:

SL.NO.'3 & 4: (a) & (b) : DATE OF BIRTH, DATE OF JOINING THE PRESENT

NV STATION (INCTHE PRESENT POST)

+- These columns are to be filled in Christian Era, the date followed

by month-& year-in “ DD MM YYYY” format. For example, -

“Third September, Nincteen Eighty Four will be wriﬂcn as

0y 3 ‘ 0 9 I 9. 8 4

Datc of joining in present post should exclude any service on ad-hoc-contractual basis.

4
4

.o
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SL.NO. 5.: DETAILS OF LAST TRANSFER ' !

] . The reason column has to be filled in by the Code No.as dctallcd below: . ' \)}0 )
C . Code No. Explanation ' ' |

I~ Transfer on surplus ground in public interest duc to withdrawal of post/closure of
stream/K V.,
2. Transfer in publxc interest on Admn. Grounds i.e. Transfer in Public Interest othcr

~than on surplus ground and on displacement.”

3. Ondirect appointment

4. On promdiion

5. Onrequest lr‘ansfcr

6. Onreturn from long leave

7. Auy other reason

- 'SL.NO. 6: GROUNDS FOR TRANSFER

The grounds cavisaged in the transfer guidelines have been assigned  Category Codes

(alphabetical). Division Code (Numerical) having entitlement points as follows: -

GROUNDS [ CATEGORY DIVISION : ENTITLEMENT
cobk | copk | roInTs

i . [@)Deaih of spousc | DSP - ——
g . wilhin2ycdrs
' | b) Medical Grounds | MDG - , ———
SR (for self, spouse &

dependent children

only) -

d ¢) OTHERS

i) Less than 2 years | LTR |1 03 Less than 2 years to retire |c 120

(o retire on or before 31/03/:2(.)04' ’

i) North Cast & | NEIT 04" StalT posted in 7 NE States, | 20
o Hard Stations . - Sikkim A&lela};a'&listéd
o o ' Hard Stations complctmg their .-
tenure (3 years) as on
31/03/2002

, «lNO‘-'
[



i

oﬁfjnoxc lhan 3;.

athe Lfnle

~’)cm.s stay at llu, o

png‘,scm slanon

of 3 year Stay

-27-

o ,,;ii,i)' plin(l & PHD 05 Visually & Oxlhopcadlcally 15 ... s
l’hysl afly . Handicapped persons ""i’ " d‘.']m* l”,‘,”,’_i‘f
h.u;dmppul . _ ' o o n"* : v o
'VIV) zlommg the JSP 06 Spousc in KVS v (20
sppuxc 0 07 Spousc in Central Govt. ™ {118 v
soiy ' 08 Spousc in Central Autonomous | 15 /

' ‘ Bodies/ PSU . C o
09 Spouse in State Govt/Slatc : li 127 ";;.
.Autonomous Bodncs/PSU i 3 co .-i."r"
10 Spousc in Privale Scrvncc/Sch:'(; ".10'.'} T ; .
g | ‘I:mploycd/othcrs i bt i
Jadi . 11 Unman1cd/D1vorced/W1dowcd 112 Lo

: .ha'wng spouse - Lady S n ) i
vu)vOlhu gnounds OGS 2 Other Grounds 10
-noi covered by (a) :

1 1o fc) (iYto(v) '

i :v(nl% On uomplc(ion SPS I3~ Other Grounds on complcti?.n e 01 for cach .

ycaf of stéyf':

exceeding 3

years subjpcft - '

toa i

maximum of -

o ey
20 points. .

?

"w‘ ‘I )"

im

‘n..thcn’ choncc in, C.
N oy S '

oy

aﬁ««‘- I ARG,

{
3:*

,n 1 M&n*r [STEIN

s L .1 "6}:7%

e

e

2.t other than on maternily leave, training or vacation is to be cxc‘ludc‘:d. :

xtcgory Code, Division Code & I)nmlcment Pomtslaécordmgly o ‘
m.«.g (AN e

e, 3! Whllc calculahng thc period ofstay, the period or pcnods ofabscncc from duucs

\:2 cxcculmb 30 days (45 days in case of NE Region, Sikkim & A & N Island) at a slrctch

and not to bc construcd as, thc ordcr

X pnonly ’Apphu\nts h.wmg, more than one ;,rouud '\mongst thc x\bovc may mdlcn(c
i




i) Listed Hard Stations
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Cy

Y e,

o E‘hgl'x\li(m

K.V, ‘ Station Ky, Station KWV,
, Code No, T Code No. N ' Code No.
Jharkhand . ' | Jammu & , i 1| Orissa
: ! Kashmir |~ o ‘ [
ALS 763 BSF Campus, | 589 Koraput | 157
Singharshi Bandipur
" \ Dul Hasti 604
Project, ' :
Kishtwar ?
Kupwara & + | 605 .,
‘ | Leh Ladakh . | -, :
Gujarat Karnataka f Rajasthan [
Army Bhuyj orr Donimali 064 Bikaner AFS | 547
AFS Bhuj 010 Jalipa Cantt. {557
Dantiwada 014 P Uttarlai AFS | 579
BSF : : -
Dharangdhara { 015 Chhattisgarh Uttar
Arimy ' Pradesh R
Naliya AFS 028 Bacheli 490 Rihand Nagar [ 760
Port Okha 029 Baikunthpur | 492 Uttaranchyl |
Wadsar AI'S | 041 Kirandul 519 Ulter Kashi ] 350
IVRI ’
{| Mukteshwar 338
[ Joshi Math | 330 -
Himachal Maharashtra West Bengal |
Pradesh
Bakloh Cantt. | 588 Karanja 192 Hasimara | 243
| NHPC, 394
Chamera -
SL.NO. 7.

. - SL.NO. 8(;i)‘1111(l (b): This item is applicable for only

Those who will be completing their stay of 3
A& N Islands & Hard Stations or 5 years else where as on 31/03/2002 may fill in
Y in this column otherwise “N’. The stay period should exclude the period of
absence as given under note (i) of SI. No. 6 above.

those who are on their presc’m posting on
deployment on'surplus due to closure of*Vidyal_a’ya/stréam/\yith‘drﬁa}val of post.

- The employees who have been transferred on surplus grounds from one station 1o

another station, on or afler 1/04/1997 onwards, will get the benefit-of the period

of stay 1in the carlier station beside the stay in the present station, for claiming
transfer to a station, which is not the station from where declared surplus.

But in case, the employce wints (o claim the same station, as on¢ of the 5
choices, from where he/she was rendered as surplus,

back (o the same station

This is to ensure that the cmployees in hard stations North East ctc. do not suffer
adversely due to surplus deployment at the time when their tenure is about to be
over and they are declared surplus and deployed at the some other - stations,
thereby getting deprived of full tenuzc at the Ndr@h East & hard stations only.

' -12- : P

years in the N.L. Staﬁons, Sikkim, ]

then the period of slay at the
new place after being declared surplus will not be counted with respect to coming
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- To fillin the K.V, Code & Station Code where you are presently posted,, along

: with the period of stay, period of absence and reason for transfer. The Code Nos,
ol the reason for teansfer are ay given under SENo. 5

8 (b) Details of carlicr transfer within the last years may be filled in (as enumerated

- above) before joining the present KV /Station on surplus grounds. -

SL.1O. 10.1 : For Intra Station Transfer

Code Nos, of five KV’s in the same station code where you are posted at present

can be filled ip, according to your preference order, T
' : . . D ot |
10.2; For Inter Station Transfer ' ‘ A e

Codes Nos. of five stations can be filled in, according to your preference order,
Subject to the grounds chosen, choice station is permissible, ~ - o
“Note: Employees are cligible to apply only one application in quadruplicate EITHER
: : . FOR INTRA STATION OR FOR INTER STATION. Any application found

(itled in for both_inter & intra station transfer would summarily be rejected,

o SLI\O 11. CATEGORY OF PLACE WIHLERE SPOUSE IS WORKING o
The @i}odcs prescribed are: - _

01.  Spousc working at or under orders of transfer to the station of choice or near by,

G2 Spouse working at the same slation where applicant is currently working.

(3. Choice stations bear nd relation 1o the place where spouse is working. -

SL.MO. 12 & 13 . o
In cage the answers arc in the alfirmative write *Y? Otherwise Write ‘N,

The jedical Certificate or declaration is to be obtained on the body of the application itself.
Only:Cancer, Paralytic Stroke, Renal failure or Coronary Artery disease where By-Pass-
surpeiy- has been actually done for Sell, Spouse and dependent children are considered as
. vuli(lil’or transfer on medical grounds when facilitics for treatment are not available at the
“statigp of posting (duly certilied by a Govt. Medical Officer not lower than the rank of-a Civil
Surgdon) ' ‘ ' :

 SL.ND. 14.: TYPE OF DiSEASE |
'_Dcpcf;_x(ling upon the disease certified by the competent authority indicate the type of discase
_in thy following Codes as (CN, PS, RF, CA, OT for Cancer, Paralytic Stroke, Renal
Fnihi‘f‘rc, Coronavy artery diseasc where By-Pass surgery has been ‘actually done or

Othey Discases respectively in case transfer is sought on medical grounds as well'and answer
against SENo.13 is in the alfirmative, ' "

%) .
The i':'l}ric(’ description of iliness which-will be considered as medical ground for the purpose
‘ol tapsfer, in terms of transfer guidelines is as under. Medical terms referred herein will bear
mcm;{ng as given in the Butterworth’s Medical Dictionary. - '
(iy Cancer (malignant) - ) Tl ' v
[t is fhc presence ol uncontiotled growth and spread of malignant cells, The gﬁpﬁllilionl cancer
“inchides Jeukemia, lymphomas and Hodgkin's discase.



‘ (, .«

wlxelusions: :
This excludes not-invasive carcinoma {s) in-Situ
~carly malignant changes
cancer excepting.malignant mel
(i) Paralytic Stroke
. (Cerebro-Vascular accidents) Death of
T ) Hemorrhage (cercbral), (b) Thrombo
permancnt disability of tw '
Sy Exclusions:

() Head injury;

./ (b): Intracranial space occupying lesions like abscess, tr.
(¢) Tubereulous meningitis, py
“o (i) Renal Failure

“introduced through (he

40~

v ocalized non-inv
and wmour(s) in presence of 111V infec
anoma(s) are also to be excluded.
a portion of the brain due o vascular causcs such as
sis (ic‘crcbml), () Embolism (cerebr
o ormore limbs persisting for 3 months
A : . S P A
() Teansientischamic attacks o
(i) Stroke - like syndromes resulting from -

al) ‘causing total
after the illness.

Y

i,

aumatic hemorrhage & tumour.
ogenic meningitis & meningococal meningitis.
~ Itis the final Renal Failure stage duc to chr

onic irreversible failure of both the Kidneys. It
must be well documented. The teacher must produce the evidence of undergoing regular
haemodialysis and other relevant laboratory investigations and doctor’s certification,”
(iv) Coronary artery disease where by-pass surgery has been actually done:
“The use of surgery on the advice of the consultant cardiologist to correct narrowing or
blockage of onc or more coronary arferies. e ' '
Exclusion:
Non-surgical techniques such as the usc of the cither balloon or |

aser via a catheter
arterial systemt are excluded .

“SLNO. 15.: RELATIONSID b o
e This column is applicable where transfer is sought on Mcdical Grounds and Columns 12
e & 13 are also filled in. The relationship of the patient with the applicant should be
0 indicated in the following Codes, B
’ SF - Self
SP - Spouse
CII - Dependent Children
oT o Others

* Transfer of Blind & ortho

. .. ' i ..
(4)  Blind teacher having vision less than 3/60 or field vision less th

 (b) Orlhopacdically’lmndicappcd {cachers who h

PHYSICALLY HANDICAPPED- Explanation

pacdically handicapped t,t_:‘g,éhcrs provided they. fulfill the
following conditions: o

an 10 both eyes as

certified by the Mead of the Ophthalmologic; Department, Government Civil

Hospital.

as a minimum of 40% permancnt
partial disability of cither upper or lower limbs or 50% permanent partial disability
of both upper & lower limbs together, as certificd by the Head of Orthopacdics
Department of-a Government Civil Hospilal according 1o the standards contained in
the manual for orthopacdic Surgeon in Evaluating Permanent Physical Impairment-

~brought out by the American Academy of Orthopacdic Surgeon. USA & published
by Artificial Limbs Manufacturing Corporation of India, Kanpur.

-14-

asive {umoi(s) revealing
tion or AIDS, any skin

NSNS Y

.
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